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0. plaint Jn8.D8Kement of aya-
o unit of C.C.I. regard underwelgh. 

m nt of ce eDt 

. 2819. SHRI BHEEkHABHAI: Win 
the Minister of INDUSTRY be pleased 
to ~ate: 

(a) whether Government are aware of 
ttle fact that the management of N aya-
gaon unit of Ceme1l'! O>liPOration of India 
man gement was accused of under-weigh-
ment of every cem·ent bag; 

(b) whether any F.I.R. was lodged ' 
against management; 

(c) whether local people made an agita. 
tion against the management against under-
weighment; and 

(d) at what stage the case stands? 

THE MINISTER OF STATE IN THE 
MI ISTRY OF INDUSTRY (SHRI 
VI BHADRA SI GH): (a) to (d). 

ayagaon cement unil~ of the Cement Cor-
portion of India wa charge-sheeted by the 
Weight and Measures Department of the 
S a!~ Government of Madhya Prade h f'Of 
under-weighment of cement bags outside 
the precinct of the factory. The Cor-

poration has stated that there Was no case 
of short-weight in bags either at the time 
of packing weighment and! or despatche 
from ,~factory. Out of the four cases 
charged by that Department, again t the 
Corporation, two were dismi sed and the 
other ~wo are sub.judice. 

, The Corporation has stated that r.o 
agitation against '.he management on 
account of under-weighment had taken 
place. 

I Tre tment to . epali Spe 
itizen by Railway Police and 

Rifle oliCe 

2820. SHRI ANANDA PATHAK: 
Will the Mini ter of HOME AFFAIRS 
be plea d to state; 

( ) whether Government have received 
oy repre entation from the All Garo 

Hill epali Stud nts' Union complaining 
bout th inhuman treatment perpef.rnted 
y Railway Police and As am Rifle Police 

o til epali Speaking Indian citizens at 

different Railway Stations of ' Assam an 
Assam West Bengal bOrder while under. 
taking journey to and from orth East 
Region; and 

(b) if so, what teps Government have . 
taken to ensure the safety and curity 
of uch person and save them from such. 
hara ment? 

THE MINISTER OF STATE IN THE. 
MINISTRY OF HOME AFFAIRS (SHRI. 
NIHAR RA JAN LASKAR): (a) Yes~ . 
Sir. 

(b) While denying the allegation of ' 
hara sment the State Government have ' 
tated that Nepalee nationals entering~ 

A am are required to obtain "Restricte~ ( 
Area Permit" from competent anthori-
ties. As the police have to conduct nece -
sary checks and verification, thi should' 
not be a matter of resentment by epa~· 

lee , However, it is the endeavour of th 
Government that no Indian citizen of ' 
Nepalee origin is harassed and necessary-
in tructions have been i sued to the autho-
rities concerned in this regard. 
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2821. ~T IT\if''~ ~~~ ~mn: 
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